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Applicant 

Respondents 

ORDER 

Hon'ble Shri V.K. Majotra, Vice-Chairman (A) 

Applicant is stated to have been appointed as a 

Khalasi on 24.4.1970. According to applicant, he 

participated in a trade test held on 10.6975 by 

respondents to fill up the post of Operator through 

promotion among eligible hhalasis. He olaimo to 

been 	dccl ared successful 	n 	the trabe 	es 	•/ ice 

Annexure-S dated 12.8.1975. Applicant has alleged that 



1. 

while Khalasis junior to him were promoted by respondents 

to the post of Operator during the period 1975-1987, 

applicant has been denied promotion. Applicant's 

representations from time to time are stated to have not 

been paid any attention. Ultimately, applicant filed CWP 

No.1395/2001 for his claims before the Hon'ble High Court 

which vide orders dated 25.3.2003 returned the petition 

to the applicant with liberty to file the same or fresh 

petition before this Tribunal, in accordance with law. 

The learned counsel of applicant contended that 

applicant had been declared successful in the trade test 

held by the respondents on 10.6.1975 for promotion to the 

post of Assistant Operator. For this, he relied upon 

Annexure-B dated 12.8.1975. 	He further relied on a 

letter of the respondents dated 26.7.2000 which is an 

internal correspondence of the department to the effect 

that injustice had been done to the applicant. He had 

passed trade test twice in 1975 and 1995 but had not been 

granted promotion while his juniors had been promoted. 

On the other hand, the learned counsel of the 

respondents stated that applicant had n04 	qualified the 

requisite trade test for the post of Assistant Operator 

and that he had not been declared successful for the same 

vidememorandum dated 12.8.1975 (Annexure-B). As a 

matter of fact, applicant's namesake who is son of 

Shambhu was declared successful and not the applicant. 

Applicant's father's name is Sunheri and he had not 

been declared successful in the ktrade test. While the 

applicant has qualified the trade test in 1995, the 

matter of his promotion w.e.f. 	11.4.1995 to the post of 

Assistant Pump Operator is pending consideration before 

the competent authority. 



it 

	

4. 	We have considered the rival contentions as 

alsothe service book. of the applicant produced by the 

respondents. Indeed, applicant's father's name is 

	

Sunheri. 	Applicant has relied upon Annexure-B dated 

12.8.1975 in proof of his having been declared successful 

in the trade test conducted on 10.6.1975. As per this 

document one Shri. Hem Chand son of Shambhu was declared 

successful in the trade test conducted on 10.6.1975. 

Applicant who is son of Sunheri was not declared 

successful in that trade test. Obviously, applicant has 

concealed information that he had not been declared 

successful in trade test held on 10.6.1975. This 

suppression of information is certainly misleading. 

Although respondents have admitted that appi icar.t has 

qualified the trade test held in 1995 and that 

applicant's promotion is under ccnsideration of the 

competent authority on the basis of that, we refrain from 

issuing any directions in that connection. 

S. This OA is dismissed on the ground that 

applicant has attempted at misleading the Court by 

claiming that he had been declared successful in the 

trade test for promotion to the post of Assistant 

Operator held on 10.6.1975 by relying on Annexure-B dated 

12.8.1975 which does not relate to his participation and 

success in the trade test held on 10.6.1975. 

Shanker Raju 
Member (J) 

/ as / 

( V. K. Majotra 
Vice-Ohai rrnan (A) 




